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Dilecton in the aeetin1 held ,on .29th THE MINISTER OF STAT& JN ~ 
..,., 1910. MINISTRY OF ENERGY csam vtJt .. 

Ge) and Cd) The decision to ~ 

.of 'be retiringf retired and reduudant• 
equiplnents of the old Sindri unit is 
w ~ the competence et the :rmder-
taking. The question of Government 
taking any' decision in this regard and 
its 11eview does not therefore arise. 

Damaps to Oil reAaeries, Pipeliaes in 
..... De te AdaMoa .. A8&lll 

593'1. SHRI 14ADHA VRAO SCIN -
DIA; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) the estimated extent of damage 
to the oil re.fineries, pipelines and 
other petroleum installations in Assam 
cau.ed as a result of the continuing 
agitations in Assam during the 1,a.,t one 
year; and 

(b) the steps taken to p1eveut fm-
ther damage to these installations? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SlDU VEERENDRA PATIL): (a) and 
(b) The information is being collected 
and will be laid on the Table of the 
Sabha. 

Yower ()Onaeetions to Plastic Indus-
eries/Paetoriea la Triaa&'U', Delld 

~  SHRI BHEEKHABHAI: Will 
the Minister of ENERGY AND COAL 
be pleased to state: 

(a) whether plastic industriee/fa.c-
'k>ries in Trinagar, Delhi are requir-
ed to have electric power connections; 

(b) it so, the number of }Jlastic in-
dustries/factories being run in Tri-
nagar with authorised and unauthori-
sed power connections, separately; 
and 

( e) remedial measures propoeed by 
Government to check ~ unauthorised 
we or electricity in Trinagar, Delhi? 

RAM MAHAJAN): (a) All the indus-
trial units including plastic industries 
are required to get industrial power 
connections on completion of usual. 
commercial formalities. 

(b) There are 154 plastic industries/ 
factories in Trinagar with authorised 
electric connections . As per reports 
of Municipal Corparation ot Delhi, 
there are 76 unlicensed plastic facto--
tries in Trinagar . 

( c) As per rules of Tartt! framed by 
DESU, penal rate of electricity charges 
is charged from the unauthorised 
users of electricity, wheneve unautho-
rised use of electricity comes to their 
notice. The charges for 8uch misUse 
are billed for the preceding three 
years of the date of detection or date 
of giving connection whichever .is 
later, after giving the consumer for 
maI notice to that effect. 

Takinr oYer of the siek j)Ower plants 

5939. SH.RI PHOOL CHAND 
VERMA: Will the Minister of ENERGY 
AND COAL be pleased to state: 

(a) whether Government have de-
cided. to take over the sick p<>W'er 
plants of varioua States: 

(b) if so, the number of power 
plants of various states including these 
in Madhya Pradesh being taken ove:t" 
by Government: and 

(c) the names of power plants ol 
Madhya Pradesh proposed to be talta 
over indicating the location thereof? 

THE MINISTER OF STATE IN TH& 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c) The 
Government has not taken any final 
decision regarding taking over the sick 
power plants in the country. 

J&eeovery ol OU from Abandoned Oil 
Well11 

5940. SHRI K. P. SINGH DEO: Will 
the Minister of PETROLEUM AN fl 
CHEMICALs be P.leased to state: 




